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13 Written Answers

Std., High School, Secondary School and
so on in metro cities;

(b) whether such a situation would
jeopardies the prospects of some poor
students by not getting admission in
renowned Institutions; and

{c) whether Central Government pro-
pose to come at the rescue of such parents
and students ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT OF EDUCA-
TION AND DEPTT. OF CULTURE)
(KUMARI SELJA): (a) and (b) In
Kendriva Vidyalayas no donations are
charged for admission. As regards public
schools or private un-aided schools they
are under the administrative control of
the respective State/UT  Governments
depending on their location.  These
schools require recognition by the respec-
tive State or UT Government. The
recognition conditions prescribed under
the Education Acts or Rules of the con-
cerned State or UT usually prohibit
acceptance of donations, The State/UT
Governments are to take action against the
schools violating the provisions regulating
acceptance of donations, as contained In
their respective Education Act or Rules.
Since there is no Central Act of school
education and the majority of the schools
in the country are under the administra-
tive control of the respective State or UT
Govt., the role of the Union Government
is purely advisory in this matter.
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Admission in Medical and Dental Colleges
of Xarnaiaka

2837. SHRI RAGHAVIJI : Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(2) whether Government have issued
certain guidelines to the management of
professional colleges, including Medical
and Dental Colleges, for regulating admis-
sions in the light of Supreme Court
judgements in this regard;

(b) if so, what are the details there-
of; - . S IR

(c) whether it is a fact that the
management of various Medical Colleges
of Karnataka have allotted about two
hundred vacant seats to managements

instead of giving them to the outside
Karnataka candidates; and



